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Rahul Agarwal. Thf:‘ case is taken up for pronouncement of order in the present

Company Petition arising out of and connected with CA No.43/ALD/2017 for

petitioner companies to pay cost of Rs.20,000/- to the Central Govt. through the
office of the Regional Director (NR) or ROC, Kanpur as the case may be. Such cost
to be paid within four weeks from receipt of the authenticate copy of the order. The

Petition is allowed and accordingly stands disposed of

Loar.
Dated:13.10.2017 H.P. Chaturvedi, Member (Judicial )
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